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CHHATTISGARH ADHINIYAM -
(No. 9 of 2006)

THE CHHATTISGARH KRISHI UPAJ MANDI (AMENDMENT)
ADHINIYAM, 2005 ~...

An Act fi urther to amend the Chhattisgarh Krishi Upaj Mandj Adh:myam, 1972

(No. 24 of 1973)

Be it enacied by the Chhalllagarh chv:hlure in the Fﬂy sn-:lh year ol' the Republic of Ihe

India as follows :-

3,

_(I) This Act may be called the Chhalusgarh Knsh: Upaj. Mandi (Amendmenl) Acl
2005,

2y It shal_l come into. fosce from -l_hc dale'gfils bubligaﬁon in l]lé-clﬂicial gazelle.

1 . C— 1 .
In sub- section (1) of Sccuon 2 of lhe Chhalhsga.rh Krishi Upaj M"lndl Adhiniyam, 19?2
{No. 24 of 1973) (hereinafter referred 1o as the Principal Acl), -

() Aﬂer clause (cc) the following clal_.gs& shall be inscried namely :-

{cee) 'Conlra::l farming” means famung oI' agncullurc producc on contract
basis by a person on his land under a wrilten agrccmenl with.another
_person to the effect that his farm produce should be purchased at a
rate spcc1ﬁed in the ﬂﬂrt.,cmr.,nl .

{ecee) ' "Conlrac.l farming agreement” means the agreement made for

' * ** contraci faming betwetn contract farming buyer and contract l'amung
produccr. - :

(eccee) "Contract farming Progucer” means a person’oblaining agricul-

twral produce on his land under a written agreement of contract farming ;

(ccecee) ' "Contract farming buyer” means a persom, company or pariner-
ship firm who purchases agricuvliural produces from contract fann-
ing producer under a writien agrezmenl of contrac! farming.

After Section 32 of the Prinbipal Act, the fallowing Section shall be inseried, namcly :-

K 32-A, Licence (1) Every pcr;:on specified in section 3} who desired to operale

for more " than - in more than one market areas, shall apply to such anthoriy/
one market aren" officer notificd by the State Government for grant of a licence or

rencwal thereof in such manner and within such prrind and
on such conditions as may be prescribed in the rules.

(2}  The authority/olficer notified by the Sizic Government may
arant or renew Lhe licence or for rcasons 1o be recorded in
writing,-refuse 1o grant or rencw Lhe licence,

(N Al licence eranted or reacwad unger this section shall be sub-
ject o the provisions of this Act and the rutes and bye-faws
made there under, ’ :

_Short title amd

Commengercnt,

A mendment of
Section 2.

Inseriion of new
Seclion 32-A.
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Amcndment of q.
Seviiom Ao,

Amendment of -5.
Seetipn 37, ’
ingertinn of T 6,

New Secthon 37-A.

' 37-A: Regulation

of mqu\ctmg of .
notified agricultural
produce under
conlract !‘.mnmg
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IFor sub-scction (1) of section 36, of the Principal Act. the [ollowing sub-seetion
shall be substituled, ninely -

All notified agriculral produce brought inlo the market proper for sale shall;
subject 10 the pmwsrms of sub-scetion (2). be sold in the market yard/yards
specified for such produce or at such other place as provided in the T

Provided that it shall not be necessary 1o bring agriculwral produce, Produced -

under contract faming. in the market yard apd it ‘ahd“ be soid alany other place 100
the purson agreed 1o purchase the same under agreciment.”

For sub-Scction (4) of section 36, the l'u!li]_win;_i sub-scelion shall be substituted,

.namely :-

Weighment or measuremient of all the notified agricullural produce so purehased

siall be ‘done by sueh licensee-weighman by and by such procedurs ag Ry be
provided in lht.'f)ye—l.nv; Or some mdl.kcl yard or any other place upu:nfu.,d by [hB
_markel commilttee for the purpose.” . ' ;

" Provided that the weighimenl, measuremenl or counting as the case inay be, af

.plzmlain Papaya or any other perishable agriculiural produce as may be specificd

by ihe State Government. by notification shall hc done by a licensed wughman in
lht.'. place where such produce has- hecn arown,”

In sub-scetion:(3} of %cnnn 37 of lhc Prmuplr. Acl, al’u.r the words "market y.xrd the
words " ot such other p[acu as provided in the h)c Taws™ shall be added.

After Scclinn’fﬁ? of lhc Principnl Acy, the l'nilowinu St:clion shatl he insi:rlcd. num-cly -

(1

(2)

(3)

“)

The contract farming shall be pt,rl'onm.d under a wrillen agreement {in model I'nrm

ing in such mdnner and in accordance wilh sur.h pruu.durc as nny be plucnb(.d in
th. hyc~|.|ws ’

hxp!.malmn Far the purpise of this Section "Producer and Biyer* moans (he

person who rc':pecuvt,l) pruduu,and bug, agricultural pmduc.e under a written agree- -

ment of contract faroting. .
The buyer *;hall submit an application for registration of the writicn agreciment of
c.ommcl farmmg 1o the market committee, The Market Commitee shall register it
in such manner and cm 'iuch erms and conditions as may be pn..\cnbed by (he.
bye-Taws. '

If any disputc arises between the parties in réspeet of provisions of 1he ageeenent -

the cither party may submil an application to the Chairman of Markel Comnliee
ro arbilmte upon the disputes. The Chairman of .the¢ Market Comynities slrall
resnlve the dispute after giving the parties a reasonable opportunily of being heard.

The Parly aggrigved by the decision of the Chairman of the Market Comnitlee
under ;uh-seuhon (3) may prefer an appeal o the Managing Divector or the officer
autharized by him in this behalf within thirty days feom the date of decision. The
Managing Director or the officer authorized hy him shall dispose o the appeal
aller giving the parties a reasunable opporwnity of being heard and the Jecision
of 1he Managing Directar or the afficer authorized by Lim shall he linad.

The aricultural produced urder contract farming shal} be sold 10 the buver out ol
the markel yard as may be prescribued by the bye-Taws. The macket fees shafl be
payable by the buyer of agricultural produce w the rates prescribed under seeiion
19 in such manner as may be prc.*-'cribcd by bve-kws.

- shown in Schedule-A) between Praducer and Buyer of Produce of contract farm--- )
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For clause {[) pad clause (2} of sub-scction (1) nf Sectinn 4] of the principal Act, the Amendment of

lollowing elavscs shall be substituted, namely :- Section 41.
“([y Two members of the Chhatisgarh Legislative Asscinbly, oul of which onc shall be
worman, nominaied in consultation with ihe Speaker of the Legisiative Assembly ;
- o -
{x) Thsee Chairimen of market Commill::cs, out of which one shali be woman.”
a. Afler clouse (x e)of the Sceion 44 nf the principal Act, lhc‘fnl]owmg clwseshallbc . Amendment of
inserted, numely - ] ) ) . Seetinn 44,

"(x-ce) with the Prior sanclion 0!' lhe Stale Gavernment Lo give grant to "C‘llhmusgarh
Go-Seva Ayog" for njaintenance of Gaslialas ard old Canles™,
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Model Agreement for Conlrac’t Farming

(All clauses of the agreement are subject to the n.speclwc cxplanatory notes given under "conlenis of anodel conlract
farming agreement”)

This Agrcement is made and entered in10 8l ON TRC. e day
Ol 200 chebween. e OEE e fusiding at... SUTRURORTUPTOPNN 1% 1115
alter called the party of the FII'SI parl (wh:ch cxprcss:mn shall unlcss repuomnl 10 lhc conlext or meamng lhcra.ol'me.an
an include his heirs, executors, admlmslralors and assigns) of the one part and M/s... - ..a
- Pvi{ Public leued Co. mcorporalcd under the provisions of Companics AcL.1956 and havmg its rcolslerc.d oﬁ'cc
at........ ..hereinafier called the party of the Second part {which expression shall unless repugnant
to the wntcxl Or meaning lhereol' mean and mclude its successors and assigns) of the otlmr |arl.

WHEREAS the party of the Ftrsl part is lhc owncrlculllmlor of the agncultural land bearing the I‘oHowmg
pamculars

Village Gut No. _ Arga in Heolare Tehsil & Dist. , Stale

1

AND WHEREAS the party of the Second part is lradma in agriculwral produce and also prowdmw lcchmcnt
know-how in respeet of land. pn,paranon nursery, fertilization, pest managcmcnl irrigation, harvc:,lmn and ahkc'
things. - } :
AND WHERLAS lhc parly of the Second parly is. 1nlcrcs.ted in the ilems ‘of the agricolural preduce more
. pasticularly mentioned in Schedule-1 hcn.lo annexed and at the request of the parl) ofthe Sccond part, party of the First
part has agreed to cultivale and producelhe items of ngncullural producc meintioncd in the schcdulc T hereto annexed

AND WHEREAS the pamcs hcmo have ag rced lo reduée in \\rllll'lﬂ' 1hc terms and copdition in lhc manner
hv..relna!'u,r .lpp(.ﬂl'lﬂg -

NOW, thesc presence witnessth and if ts hereby agreed by and between the pactics as follows -

Clause-1
The parly of'lhé'l"irsl part agrees [o euftivate and produce and deliver 1o the party of the Second part and the

party of the Second par agrees o buy from the party of the first part the items of the agricullural produces particulars

of lhc items quallly, quanllly and prlce of lhc items are more particularly mentioned in the schedule Lhereto anncxed )

Clnusc-z

The agricultural produce particulars of which are mentioncd in the schedule-Uhereto will be supplued by- the
party of the First part i the parly ol the Second part wnhm the period of ... v veer e .ONMSyears from the date
hereol. k1l )

OR
It is expressly aareed helween the partics hereta that this agrecment is for agricullural produce particulars ol
which are desenbed in schedule-1 hereto and for a period ol........ovenomthsyvears and after he expiration
of zaid period this agreement will autamatically come to an end..

Clause-3

The party of the Tisst part agrees 1o cuftivale produce and supply quantily mentioned in the sehedule-T hereln
anrieaed 10 the paity ol the Second part. :
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The party of the First parl agrees 10 supply the quantity contracted according to the quality speeilications
stipulated in Schedule-1. If the agricultural produce is nol as per the agreed quality standaids, the party of the Second
part will be entitled to refuse to lake the delivery of the agricultural produce only on this count, Then-

(a)  The parly of the First part shall be free to sl -the produce to the party of the Segond part al a multually
renegoliated price. . . ) 4
: OR
. &
(b)) Inopen markcl ( to bulk Buyer viz. exporier/processor/ manufactures cic.) and ifhe gets a price Jess than
' the pncc conlracwd he will pay Lo the party of the Second part for lis mveslment proportionately Jess.

. OR
() In the Markel yard .and 1I‘ the price oblambd by him'is less than contracted price then he wﬂ] retumn
proporllonale.ly less for the party of lhc Second, anLSln‘lEl’lL -

In the cvent the parly of the Sccond part l'pTlISCSfF‘IIl'i ot |l\c the dcll\cry of lhl: conlrcled producc for his own
resaons then the party of the First parl w"]l be free to-sell the produce in the opcn market and if the price rcx_u\n.d 15
lower than the cuntmcled price the dlﬁ't.rem.e will:be on account of the party: ‘of the Second part and the party of’ the
seeond part shall pay (he said difference 10 the party of the First parl within a period of.... veemeeeee-.days from
assu‘lmg the :.ard dll'terence : o

Clause-5 g
The party of!he First past agrees to adopt mslrucllons/ praclices in rcspecl of Land prcpara(lou nursery, ferll- kN -

lization, pest managcmcnt 1rrlgallon hancslmg and any -other, as suggested by lht-rparty of the sccand parl fmm time

1o time and cullwa{c and-prodece the i items as pc.r specifications:mentioned in- lhcsclwdulcel hereto.: . :

- Clause-¢

Itis cxprcﬂly a dby and- bclwc:.n the: parties ficreto.that buying will bc as. per. lhe I'ollowmg terms and. < .

buymg sllps will be tssucd Immcdlalcly -after the purchasc

Date . - |- -Dclt';ft_:‘ryPoinl : Cost of Delivery .

It is further a“reedlhaljt will be.the responsibility.of the-party-of the Second-pant lo take: lnlo -passesston of the - _
contracted produce -at: the- delwery point agreed -afier it is offered- for delivery and if he fails 1o0:take delivery ~ - -

within......... period lhen the p'\ny of the First part will be free to sel) the agriculture produce contracted as undcr

(&) In open mdrkel (IJqu buyer viz: exporlcrlprocessor! manufaclurer etc:).and i -he gets a pncm. less than = . -

the - - price contracted hie will- ‘pay lo-the party. of lhe Second: part for hls investnicnt pruponlonalel) S
less. . :

() In the ‘market- yard.and il the.price obtained by him is less than contracled pricethen he will return”
proportionalely less to the party of the Second pait for his investment.

It is Tunher aorccd that the quality maintenance in transit will be Lhe responsibility of. the party oi' the Second
part and thk pariy of the First part shall not be re.s.pﬂmlhlc.. ar liahle for the same,

Clause-7 ~

Ths: it of the secand part $hall pray to the party of the First part the price/ rate mentioned in Schedulzd-1 when
lis crap has bos, ftacvested and delivered (o the party af the Sceond part afler dedueling all outsianding advarnices ziven
(o the party of e Ciest part by the party of the Second part. The-foilowing schedule shall be Tottowed For U pay arent.



Date T Modc of Paywment . _-||— Place of Payment _

Clause-8 , e

The parties hereto shall insure the contracted produce mentioned in Schedule-L heretc, for thc period ,
6(........_....0........,.,..........aga_insl the risk of lasses duc to acts of Gods destruction of speeilied assels, loan delwlt and
production and income loss and all other acts or.evenls beyond the control of the partics, such as very low production
caused by the serious ontbreak, of a disease, epidemie or by abnermal weather condition, floads. drought, hailstorm,
cyclones, carthquakes, fire or other catastrophes war, acts of Government, action existing on or after ihe eflective date
‘of this agreement whice prevent totatly or partially the fuifilment of Lhe obiigaion of Ihe tariner Upon request, the
party of the First part invoKing such acts shall provide to the other party confirtmalion of the cxisténee of facis: Such
* evidence shall consist of a statement of cerlificate of the appropriale G Governmental Department. If such ask fement or
eerlificale cannat rcasanably be atizained the parly ol.the First part claiming such acts may as subslitme, ther caf, mate
anolarial Statermen| describing jir détails the lacts claimed and the reasons why sachaceni ficate Gr slateiueni confirining
lise existence of such facts. Al‘lunah\-cly subject to e muwal agreement betwecn the two partics (he pq.lrly al lhe Fus
part may fill his quulaof lh_:. produce through other sources and theloss suffered by him therchy duc {a price difference
shall be shared egually betweén the parlies, afier taking inio actount the amount recovercd from the insurance
company. The insurance premium shall be shared equally by bolh the panies. . -

. : .
Cl_.'iuse-9 .

The party of the Sccond ‘parl hereby agrees ta prowdc follnwmg services to the party of the First' mﬂ durm_s, lhu
pulod of cultivation and’ posl harv:,sl manngemcnl pnruculan of which scrwct,s arc os I'uilom.

L o =

Lh

e
Clausc-10

The pany of the Second. pan .agru:s lo have n.-suiar interactions wﬂh the farmers forum st up!nnmc.d by th
pa.rly of the First parl during lhc perlod ol conlract

Clause-11

The party of the Second part at lhcurco;ls shall have the right to enter lheprcrmsu/l elds of the par[y ol the Frm
parl o monitor farmlng pracuccs adopted and the quality of the producc from time (o Lime.

Clause-12

The party of lhc Sccnnd parl conﬁnm that he has registered himsell with the. chlklcrlnl_,
Authorily... cerimeer e Ol s eeeeee .00t shall pay the fees in accordance with the Taw plt:v'dlllng in this regard
o the Rt.g,lslcred aulhonly whu.h has _1ur|sd|ctwn to regulate lhr_ markulng of agricullure produce which is cultivatéd
on the land described.. .l e

OR -

The party of the Sceomd part has registered Timsell Y TN 7 P single point cegistration Auion ity
naely.... .preseribed by the State in this regaed, The fees levied by he repective Registering Avthority shait

be horne by llu_ pany af the Seeond part exclosively and will not be deducicd in way manper whulxocn r from {he
amounts paid 10 the party of the First part.
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Clause-13 |

The party of the Second part will have no rights whatsoever as {0 the Title Ownership, Possession of the land/
property of the party of the First part nor will il in any way alienatc the party of the First part from the land property
particularly nor morigage, lease, sublease or wransfer the land property of the Fiest party in any way to any other person/
institution during the continues of the agreement. L

.~

Clau.seil4

The party of the Second part shall Suhmll true copy of this agreement_ q:gne.d by both the partics within a peried
of 15 days from the date of execution thercof with the... SOOIy -y <) commme.e!rcg:slenng aulhonly as
required by the APMR Act/ any other reglslenng aulhonly prcscnbed for the purpose. :

Clause-15 ,

Dissolution, Ttirmina‘lionfCan’ccl]ation of the contract will be with conscnt of bioth the parties. Such dissolulion,
lcrmmauonfcancel]auon deed will be commun:calcd to the registering anthority wlhtm 15days 0[ such dcssolul:on
1cnmnat|0n.fcanccllauon P :
- . ) - . [ o - o . : . [

Clausc.-lG_ R - o : o e . j .

In the event of any dispule ot difference arising between the pariies hereto or as to the n'ghts and :::b]igalidns

- under this agrccmcnl or as (o any claim monetary or otherwise of one party against the other of as to the interpretation

and effect of any térms and conditions of this agreement such dispute or difference shall be reférred to zu'bltralmn
authority conslttuted for the. purpose ol'Aulhonty declared by State Government in this regard.

- Clm.use-?liir

In case of change of address of any party (o lhls agrccmcnt it should be mllmaled o Lhe other party and aiso to
the chlslcrln 2 Aulhonly : : :

Clause-18
Each party hereto will act in good faith diligently and honesily with the other in the performance of their
responsibilities under this agreement and nothing will be done to jeopardize the intérest of the other.

In wilness whereoﬁhc parties have signed this agreement on the ST AU o - SO month
a0d. ..l YT firstabove mentoned.

SIGNED, SEALED AND DELIVERED by the
withinnamed "PARTY OF THE FIRST PART"
LY (o0 1Y RO —

SIGNLD, SEALED AND DELIVERED by the
withinnamed "PARTY OF THE SECOND PART"
in the Presence ol i e
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SCHEDULE—I

Grade, Specification, Quanﬁty and Price Chart

Grade Specification Quantity Price/Chart
Grade forA | Size, co]oﬁr. "
- Aroma elc.
~ Grade 2 or B-
Y :
1 - ) L 1
-

o, ‘ga @] e ane), S g TR Sl e, umwnaﬂgfﬁa T TR -2006.

s
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CHHATTISGARH ACT
(No. 4 of 2007)

THE CHHATTISGARH KRISHI UPA) MANDI (AMENDMENT) ACT, 2007

An Act Turther 1o amend the Chhattisparh Krishi Upaj Mandi Adhiniyam, [972

(No. 24 ol 1973).

e itenavied by the Chhattisgarh fegistature in the Filty-Eighth year of the Republic of

Indiz as folows 2 '

(1) This Act may be called e Chhattisgarh Krishi Upaj Mandi (Sanshodhan)
Adhiniyam, 2007. '

(2) It shall come into force from the date of its publicalion in the OlTiceal Gaszette.

[t

“For aub-seetion (2) of Section 38 of the Chlattisgarh Keishi Upaj Mandi Adhintyam.

1972 (No. 24 o 1973) (hercinafter referred 1o as Prificipal Act). ihe Tollowing shall be
subsliuled, namely ;— - d

“All money received in the markel commitiee Tund and pther sums specificd
tn sub-section (1) shall be deposited in a Cooperative Bank, which lulfils the
conditions ol section [1 (1} of Banking Regulation Act, 1949 or in Posl
Office or in-any of such eligible Banks as specilted by the State Goveranien(”
Har sub-section (7) of Scetion 43 of the Principal Act, the Toloving shatl be substituted.
namely :— o

~All maney received by the Chhattisgarh Slate-Marketing Developiment Tund.
shatll be deposited ina Cooperative Bank. which fullils e conditions of
section |1 (1) ol Banking Regulution Act, 1949 or in Poast Office orinany of
such cligible Banks as specified hy tie State -.Gm-cnimcnl."
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CHHATTISGARH ACT
(No. 2 of 2018)

THE CHHATTISGARH KRISHI UPAJ MANDI ( SANSHODHAN)
ADHINIYAM, 2017

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972
(No. 24 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-eighth Year of the Republic of
India, as follows :-

1. @) This Adhiniyam may be called the Chhattisgarh Krishi Upaj Mandi
(Sanshodhan) Adhiniyam, 2017.

2 It shall extend to the whole State of Chhattisgarh.
(3) It shall come into force from the date of its publication in the Official Gazette.

2. In Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973), (hereinafter
referred to as the Principal Act), in Section 2, in sub-section (1),-

(i) in clause (b), for the word “Processer”, wherever it occurs, the words
“processor, manufacturer” shall be substituted;

(ii) in clause (j), for the words “a processor”, the words “a processor, a
manufacturer” shall be substituted; and

(iii) in clause (p), for the word “processing”, the words *processing or
manufacturing” shall be substituted.

3. In Section 6 of the Principal Act,-

(i) in clause (b), in the first proviso, in para (b), for the punctuation *”, the
punctuation “;” shall be substituted and thereafter the following shall be
inserted, namely :-

“(c) agricultural produce notified in Part VII and VIII of the Schedule, which
is purchased or sold outside the notified market yard/special produce
market yard/sub-market yard/farmer consumer sub-market yard/
terminal market yard:”

(ii) for the second proviso, the following shall be substituted, namely :-

“Provided further that the State Government may, by notification, for
reasons to be specified therein, withdraw the exemption in respect of such
market area as may be specified in the notification under sub-clause (ii) of
clause (a) of the preceding proviso. The State Government by notification
may also withdraw the exemption and issue directions for the agricultural
produce purchased or sold with respect to clause (c) of the preceding proviso,
and the compliance of the directions so issued will be binding.”

4. In Section 11 of the Principal Act, in sub-section (1), in clause (c), for the word
“processing”, the words “processing or manufacturing” shall be substituted.

5. In Section 12 of the Principal Act. in sub-section (8), after the first proviso and before
the second proviso, the following shall be inserted, namely :-

Short titie, extent
and commencement.

Amendment of
Section 2.

Amendment of
Section 6.

Amendment of
Section 11.

Amendment of
Section 12,
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“Provided further that if the Chairman of the market committee of the
area of fifth Schedule to the Constitution, doesn’t belong to Scheduled Tribes,
the Vice-chairman shall be elected from amongst the elected members
belonging to Scheduled Tribes:”
Amendment  of 6. In Section 19 of the Principal Act,-
Section 19.
(i) in sub-section (1), in the proviso, for the word “processing”, the words
“processing or manufacturing” shall be substituted;
(ii) in sub-section (2), in the fourth proviso,-
(a) for the words “for processing”, the words “ for processing or
manufacturing” shall be substituted; and
(b) for the word “ processor”, wherever it occurs, the words * processor
or manufacturer” shall be substituted;
(iii) in sub-section (4), -
(a) for the words “processed re-sold”, the words * processed,
manufactured resold” shall be substituted; and
(b) for the word “processed produce”, the words processed or
manufactured produce™ shall be substituted;
(iv) in sub-section (5), for the word “processing”, the words “processing or
manufacturing” shall be substituted; and
(v) ir sub-section (6), in the proviso,-
(a) for the word “processed”, the words “ processed or manufactured”
shall be substituted; and
(b) for the word “processor”, wherever it occurs, the words “ processor
or manufacturer” shall be substituted.
Amendment  of 7. In Section19-B of the Principal Act, in sub-section (1), for the word “ processing”,
Section 19-B. the words “processing or manufacturing” shall be substituted.
Amendment  of 8. In Section 21 of the Principal Act, in sub-section (1),for the word “processor”, the words
seeflon 3k “ processor, manufacturer” shall be substituted.
Amendment  of 9. In Section 31of the Principal Act, for the words * processing or pressing”, the words
Section 31. “processing or manufacturing or pressing” shall be substituted.
Amendment  of 10, In Section 37-A of the Principal Act, for sub-section (2), (3), (4) and (5), the following
Section 37-A.

shall be substituted, namely:-

“(2) The buyer shall submit an application for registration of the written agreement
of contract farming to the officer authorized by the Collector. The Authorised
Officer shall register in such manner and on such terms and conditions as may
be prescribed in the bye-laws.

(3) If any dispute arise between the parties in respect of provisions of the
agreement, either party' may submit an application to the Collector/Additional
Collector to arbitrate upon the dispute. The Collector/Additional Collector shall
resolve the dispute after giving the parties a reasonable opportunity of being
heard.
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11.

12.

(4) The party aggrieved by the decision of the Collector/Additional Collector under
sub-section (3), may prefer an appeal to the Managing Director or the officer
authorized by him in this behalf within thirty days from the date of decision. The
Managing Director or the officer authorized by him shall dispose off the appeal
after giving the parties a reasonable opportunity of being heard and the decision
of the Managing Director or the officer authorized by him shall be final.

(5) The agricultural product produced under contract farming shall be sold to the
buyer outside the market yard and no market fees shall be payable on such
agricultural produce.”

In Section 39 of the Principal Act, in clause (viii), after sub-clause (h), the following
shall be inserted, namely:-

“(i) Two percent of the income received as Mandi fees in Market Committee Fund
shall be transferred to the Department of Panchayat and Rural Development for
the development or construction works of the Gram Panchayats of market area.”

In Section 44 of the Principal Act,-

(i) in clause (x-ee), for the figure and symbol “10%", the figure and symbol “20%"
shall be substituted.

(ii) in clause (xii), for the words “ fifteen percent”, the words “twenty percent”
shall be substituted.

Amendment of
Section 39.

Amendment of
Section 44.

mwwmmmmmwmﬁgﬁﬁmm 2018.
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CHHATTISGARH ACT
(No. 20 of 2018)

THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM,
2018.

An Act further to amend the Chhattisgarh Krishi Upaj Mandi
Adhiniyam, 1972 (No.24 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-

ninth year of the Republic of India, as follows:-

Short title, 1. (1)
extent and
commencement. Krishi Upaj Mandi (Sanshodhan) Adhiniyam, 2018.

This Adhiniyam may be called the Chhattisgarh

(2) It shall extend to whole State of Chhattisgarh.

(3) It shall come into force from the date of its
publication in the Official Gazette.

Amendment

of Section 2. In Chhattisgarh Krishi Upaj Mandi Adhiniyam,

1972 (No. 24 of 1973), (hereinafter referred to as
the Principal Act), in Section 2, in sub-section (1),-
(i) after clause (bb), the following shall be

inserted, namely:-

"(bbb) “Assaying lab” raeans a laboratory set
up, as prescribed in the rules/Bye-
laws/guidelines/  iastructions, for
testing of quality parameters as per
the tradable parameters or grade-
standards or any other parameters

notified by the Competent Authority;"

(ii) after clause (c], the following shall be

inserted, namely:-
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"(cc) “Regulation” means regulation made by

the Board under Section 81-A;"

(iii) after clause (dd), the following shall be

inserted, namely :-

"(ddd)“Director” means Director of
Agricultural Marketing or any other
officer, appointed by the State
Government to exercise or perform
such powers or functions of the
Director of Agricultural Marketing
under the provisions of this Act or

the rules, as may be prescribed;"

(iv) after clause (f), the following shall be
inserted, namely:-

"(ffy “Direct marketing” in relation to
agricultural produce, means direct
wholesale purchase of agricultural
produce from the farmers by the
processors, expoerters, traders,
outside the principal market yard,
sub-market yard, private market
yard under this Act;

(fffy “Electronic trading” means trading
of notified agricultural produce
including livestock in which
registration, auctioning, billing,
booking, contra;:ting, negotiating,
information exchanging, record

keeping and other connected
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activities are done electronically on

computer network/internet;

(ffffj "Export” means cispatch of agricultural

produce including livestock outside

India;

after clause (i), the following shall be

inserted, namely:-

"(ii)“Marketing” in relation to agriculture

produce means all activities involved in
the flow of agricultural produce from
production point commencing at the
stage of harvest fill the same reaches
the ultimate consumers viz. grading,
processing, storage, transport, channels
of distribution and all other functions

involved in the process;

(iii) “Person” includes an individual, a co-

operative society, a Hindu Undivided
Family, a company or firm or an
association or a body of individuals,

whether incorporated or not;"

(vi) after clause (p), the fcllowing shall be

inserted, namely :-

"(pp) “Seller” means a person who sells or
agrees to sell agricultural produce
including livestock for consideration of
price; l

(ppp) "Buyer" means a person, Wwho

himself or on behalf of any person or agent
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buys or agrees to buy agricultural produce
including livestock in the market;

(pppp) “Wholesale Ad-hoc buyer” includes
a buyer registered under Section 33-B of

this Act;"

In proviso of sub-section (2) of Section 7 of the
Principal Act, for the words "Menaging Director”,

the word "Director" shall be substituted.

After clause (c) of sub-section (2) of Section 11-B of
the Principal Act, the following shall be inserted,

namely:-

"(d) he has sold his agricultural produce at least
once in preceding one year, or at least five
times in preceding five years in the principal
market yard or a sub-market yard or a
primary agricultural co-operative society

falling in the market area."

In Section 12 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

After Section 13 of the Principal Act, the following

shall be added, namely :

"13-A.No confidence motion .aggainst Chairman
and Vice- Chairman.-(1) A motion of no
confidence may be moved against the

Chairman or the Vice-Chairman at a meeting

Amendment of

Section 7.

Amendment of
Section 11-B.

Amendment of
Section 12.

Addition of new
Sections 13-A,
13-B, 13-C
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specially convened for the purpose under
sub-section (2), and if the motion is passed
by a majority not less than two-third of the
Members present and voting, and majority of
the total Members of the Committee, the
Chairman or Vice-Cheirman shall cease to
be the Chairman or Vice-Chairman, as the

case may be.

(2) For the purpose of sub-section (1) a
meeting of the Marke: Committee shall be
held in the prescribed manner within thirty
days of the date of receipt of the notice of
motion of no confidence which should have
been signed by not less than one third of the
total members of the committee. No ex officio
Member of the Market Committee shall move
the notice of no confidence. The ex-officio
Member shall also not have power to vote on

“no confidence motion” brought.

(3) The Chairman or Vice-Chairman shall not
preside over the meeting, as the case may be,
but such meeting shall be presided over by
an Officer, which the Collector may, appoint
for the purpose. However, the Chairman or
Vice-Chairman as the case may be, shall
have the right to speak and otherwise to take

part in the proceedings of the meeting.

(4) If the motion of no confidence is not

accorded as aforesaid no notice of any
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13-B.

subsequent motion expressing no confidence
in the same Chairman or Vice-Chairman
shall be made until after the expiry of six
months from the datez of such scheduled

meeting.

Leave of absence to Chairman and Vice-
Chairman and consequences of absence
without leave.-(1) Subject to the rules made
in this behalf, every Chairman and every
Vice-Chairman officiating as Chairman, who
absents himself from three consecutive
meetings of the committee, without leave of
the Director, shall cease to be the Chairrman
from the date on whaich the such third

meeting is held.

(2) Subject to the provisions of sub-section
(1), every Vice- Chairman, who absents
himself from three consecutive meetings of
the committee, without leave of the
Chairman, shall cease to be the Vice-
Chairman from the date on which the such

third meeting is held.

(3) Leave under sub-section (1) or (2) shall
not be granted for six consecutive meetings
of the Market Committee. Whenever such
leave in extreme exigencies as prescribed is
granted to the Chairman or Vice-Chairman,
the Market Committee shall elect such

eligible members to discharge the duties and
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13-C.

functions as Chairman and Vice-Chairrnan
of the Market Committee, as may

beprescribed.

Refusal to hand over the charge to new
Chairman or Vice-Chairman.- (1) On
election of the Chairman cr Vice-Chairman,
as the case may be, the outgoing Chairman
or Vice-Chairman shal. forth with hand over
the charge of his office to the successor in

office.

(2) If the outgoing Cheirman or Vice-
Chairman fails or refuses to hand over the
charge of his office, under sub-section (1),
the Director or any Officer authorized by him
in this behalf may, by order in writing direct
the outgoing Chairman or Vice-Chairman, as
the case may be, forthwith to hand over the
charge of his office together with all records,
funds and property of the Market

Committee, if any, in his possession.

(3) If the outgoing Chairman or Vice-
Chairman to whom & direction has been
issued under sub-section (2) does not comply
with such direction, the Director or any
Officer authorized by him in this behalf shall
have the same powers as.are vested in a Civil
Court under the Code of Civil Procedure,
1908 (No. 5 of 1908), while executing a

decree."
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In sub-section (3) of Section 17 of the Principal Act,

for the words "Managing Director” wherever they

occur, the word "Director” shall be subsituted.

After Section 18 of the Principal Act, the following

shall be added, namely :-

"18-A. Act of Market Committee not to be

After

invalidated.- No act of Market Committee or
of any sub-committeec there of or of any
person acting as a member, Chairman, Vice-
Chairman, Presiding Authority or the
Secretary shall be deemed to be invalid by
reason only of socme defect in the
constitution or appontment of such
Market Committee, sub- committee,
Members, Chairman, Vice- Chairman,
Presiding Authority or the Secretary or on
the ground that they or any of them were
disqualified for such office, or that formal
notice of the intentior to nold a meeting of
the committee or of the sub-committee was
not given duly or by reason of such act
having been done during the period of any
vacancy in the office cf the Chairman, Vice-
Chairman or the Secretary or Member of
such committee or sub-coramittee or for any
other informality not affécting the merits of

the case."

Section 19-B of the Principal Act, the

following shall be added, namely:- -

Amendment of
Section 17.

Addition of new
Section 18-A.

Addition of new

Section 19-C.
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"19-C. Levy of wuser charge by Market

Committee.- (1) Notwithstanding anything

"' contained in this Act, the Market Committee
may allow trade even in those item(s) of the

agricultural produce including livestock

which is/are not notified for regulation

under the Act or are not specified in the

Schedule to the Act for regulation.

(2) The Market Committee may collect user
charge, as prescribed in Bye-laws, for
allowing trade as provided under sub-
section (1) at the rate not exceeding two
"‘ percent ad valorem in case of non-
perishable transacted agricultural produce
and not exceeding one percent ad valorem in
case of perishable agricultural produce and

livestock."

Amendment of 10. In Section 20 of the Principal Act,-

Sestian Z0. (1) in sub-section (1), after the words "the State
Government or the Board', the words "or
Director” shall be inserzed.

(2) In sub-section (2), after the words "the
Board", the words "cr Director" shall be

inserted.

Amendment of 11. In Section 21 of the Principal Act, -

Section 21. (1)in sub-section (3), after the words "State
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12.

13.

14.

15.

Gorvernment or Board" the words ‘'or

Director" shall be inserted; and

(2) in sub-section (5), afier the words "State
Gorvernment or Board" the words ‘"or

Director " shall be inserted.

In clause (i) of sub-section (1) of Section 23 of the
Principal Act, after the words "Board", wherever

they occur the words "or Director" shall be

inserted.

In Section 24 of the Principal Act, for the words
"Managing Director" the word "Director” shall be

subsituted.

In Section 25-A of the Principal Act, for the words
"Managing Director” wherever they occur, the word

"Director" shall be subsituted.

After Section 27 of the Principal Act, the following
shall be added, namely :

"27-A. Powers, functions and duties of the
Secretary.- The Secretary shall exercise and
perform the following functions and duties
in addition to such other duties as may be
specified in this Act, the rules or Bye-laws,
namely:- :

(i) To convene the meetings of the Market

Committee and of the sub-committees, if

Amendment of
Section 23.

Amendment of
Section 24.

Amendment of
Section 25-A.

Addition of new
Section 27-A.
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(iii)

any, and maintain minutes of the
proceedings thereof;

To attend the meetings of the Market
Committee and of every sub-committee
and take part in the discussions but
shall not vote at any such meeting; |

To take action to give effect to the
resolution of the committee and of the
sub-committees, and report about all
actions taken in -pursuance of such
resolution to the comrittee as soon as

possible;

(iv) To prepare the budget proposal;

(v) To furnish to the Market Committee such

returns, statements, estimates, statistics
and reports as the Market Committee
may from time to time, require including
reports regarding,-

(a) fines and penalties levied on and
any disciplinary action taken
against the Members of the staff
and the market functionaries and
others;

. (b) over-trading by any trader;

(c) contravention of the provisions of
the Act, the rules, the Bye-laws or
standing orders by any person,;

(d) suspension or céncellation of licence
by the Chairman or the Director;

and
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(e) administration of the Market
Committee and the regulation of the
marketing in the principal market

yard, sub-market vard(s).

(vi) To produce before the Market Committee
such documents, books, registers and the
likes as may be necessary for the transaction
of the business of the comrnittee or the sub-
committee, whenever called upon by the
Market Committee to do so;

(vii) To exercise supervisior. and control over the
acts of all officers and servants of the Market
Committee;

(viii)To collect fees/user charge and other money
leviable by or due to the Market Committee;

(ix) To be responsible for all moneys credited to
or received on Dbehalf of the Market
Committee;

(x) To make disbursemants of all moneys
lawfully payable by the Market Committee;

(xi) To report to the Chairman and the Director
as soon as possible in respect of fraud,
embezzlement, theft or loss of Market
Committee Fund or property; and

(xii)To  prefer complain:s in respect of
prosecutions to be launched on behalf of the
Market Committee and conduct civil or
criminal proceedings, on behalf of the

Market Committee.
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Amendment of 16.

Section 30.

Amendment of 17.

Section 32.

Amendment of 18.

Section 33.

Addition of new 19,

Section 33-B.

In Section 30 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In sub-section (2) of Section 32 of the Principal Act,
for the words "Managing Director" the word

"Director" shall be subsituted.

In Section 33 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

After Section 33-A of the Principal Act, the

following shall be added, namely:-

"33-B. Registration of wholesale ad-hoc buyer.-
(1) Any person desirous of wholesale buying
from the market-yarcd/sub-market yard on
day to day basis for own consumption even
without valid licence, may register with the
concerned Market Committee, in the form

and in the manner as may be prescribed,-

(@) Such buyer will specify the market
yard/sub-yard and cay of purchase
while making the registration; or
afterward before purchase;

(b) In case of such buying, the buyer
shall be liable to pay Market fee at
the applicable rate to the Market

Committee:
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20.

21.

22.

23.

Provided that such  wholesale
purchases cannot be made more than
three times in a month in the concerned

market yard /sub market yard."

In Section 34 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In sub-section (4) of Section 34-A of the Principal
Act, for the words "after the approval of the Board,
by the Managing Director”, the words "Director"

shall be subsituted.

After Section 34-A of the Principal Act, the
following shall be added, namely:-

"34-B. Dispute settlement with regard to Inter-
State trade transaction.- In case of any
dispute arising out of inter-State trade
transaction on e-platform or any other such
platform, the State Government can
subscribe to become part of such Authority,
which may be constituted by the Union
Government or State Government under the
existing law or any law to be framed

thereupon.”

In sub-section (4) of Section 37-A of the Principal
Act, for the words "Managing Director" wherever

they occur, the word "Director” shall be subsituted.

Amendment of
Section 34.

Amendment of
Section 34-A.

Addition of new
Section 34-B.

Amendment of
Section 37-A.
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Amendment of 24.

Section 39.

Addition of new 25,

Sections 42-F
and 42-G.

In sub-clause (g) of clause (viii) of Section 39 of the
Principal Act, for the words "Managing Director" the

word "Director" shall be subsituted.

After Section 42-E of the Principal Act, the
following shall be added, namely:-

"42-F.Functions and powers cof the Managing
Director- (i) exercise supervision and control
over officers and employees of the Board in
matters of executive administration,
concerning accounts and records and
disposal of all questions relating to the
service of the employees as per procedure
prescribed;

(ii) appoint officers and employees of the
Board as per direction and procedure
prescribed by the Board;

(iii) incur expenditure from the Marketing
Development Fund on the sanctioned items
of work;

(ivy in case of emergency, direct the
execution or stoppage of any work and doing
of any act which requires the sanction of the
Board;

(v) prepare annual budget of the Board;

(vi) arrange for internal audit of the Board;

(vii) arrange for the meetings of the Board and
maintain records of the proceedings of the
meetings of the Board as per procedure

prescribed;
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(viii) take such steps as deemed necessary for

execution of the decision of the Board;

(ix) inspect the construction work under
taken by the Market Committees either from
their own funds or loans and /or grants
provided by the Board or any other agencies
and take corrective measures;

(x) take such steps as deemed necessary for

effective discharge of the functions of the
Board.

42-G. Conduct of business of the Board- (1) The
Board shall meet for the transaction of its
business at least once in every three months
at such place and at such times as the

Chairman may determine.

(2) Save as otherwise provided in sub-section
(1) the provisions of Chapter-IV shall
mutatis mutandis apply for the conduct of

the business of the Board.

(3) All proceedings of the Board shall be
authenticated by the signature of the
Chairman, Member-Secretary/Managing
Director and all other orders and other
instruments issued by the Board shall be
authenticated by the signature of the
Chairman, Member-Sécretary/ Managing
Director or such other officer of the Board

as may be authorized by the Board.
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(4) The Board shall conduct the business in a

manner prescribed under the rules.

Amendment of 26. In sub-section (1) of Section 43 of the Principal Act,
Seetion G for the words "fifty percent”, the words "forty

percent" shall be substituted.

Addition of new 27. After Chapter VIII of the Principal Act, the following
( JTIII-A.
SHaptae Mk shall be added namely:-

"CHAPTER VIII-A

47-A. Appointment of Director of Agricultural
Marketing.- The Government may,
appoint any Officer to exercise or perform
such powers or functions of the Director
of Agricultural Marketing under the
provisions of this Act and the rules made

thereunder.

47-B. Powers and functions of the Director of
Agricultural Marketing.- (1) Subject to
the provisions of this Act, the Director may
exercise such powers and perform such
functions other than those prescribed for
the Managing Director of the Board under
this Act, which would enable proper

execution of the provisions of this Act.

(2) In particular and without prejudice to
the generality of the provisions of the sub-
section (2) of Section 52, the functions of

the Director may include-
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(i grant/renewal end suspension or
cancellation of licence granted to the
person for establishing and/or
operating private market yard,
farmer-consumer market yard,
private market sub- yard, electronic
trading platform and direct
marketing;

(i) grant/renewal and suspension or

cancellation of unified single trading
licence;

(iii) supervision on the Market Committees
for effective execution of provisions of
the Act and Rules made thereunder
relating to transaction of agricultural
produce including livestock taking
place in the principal market yards,
sub-market yards;

(iv) approval of the Bye-laws framed by
the Market Comrnittee under this Act
and Rules;

(v) identifying person(s) or organization
for conducting the audit of accounts

of the Market Commifttee and Board;

(vi) sanction/ approval of the budget of
the Market Committee, according to

Section 25-A of this Act;

(vi) accord sanction to the creation of
posts of officers and staff of the

Market Committee;
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(viii)

taking steps for timely and proper
conduct of the elections of the
Market Committee and activitics

connected thereto;

acceptance of resignation of the
Chairman, Vice-Chairman and

members of the Market Committee;

(x) to act as dispute resolution authority

for the licensee of private market
yard, farmer-consumer market yard,
private market yard, sub-market
yard, electronic platform and direct
marketing and holder of single

unified licence;

(xi) to act as appellate authority for any

(xi)

person aggrieved by order of the

Market Committee;

removal of Chairman/Vice-Chairman
or member(s) of the Market
Committee in the manner as may be

prescribed; and

(xiii) to inspect or cause to be inspected

accounts and offices of the Market

Commiittee, if so required.
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47-C.Revolving Marketing Development
Fund.- (1) The Director shall maintain a
separate “Revolving Mearketing
Development Fund” to account the
receipts realized as contribution from
licensees of private market yard, private
market sub-yard and from such other
contributions including Market

Committee.

(2)Every Market Committee shall contribute
not more than ten percent of its income
derived from licence fees and market
fees, as may be prescribed, to “Revolving
Marketing Developraent Fund”

maintained by Director.

(3) The Director will spend the fund, so
maintained under sub-section (1), in
development of common mearketing
infrastructure, skill developmert,
training, research and pledge financing
and such other activities as will aid in
creating an efficient marketing system

in the State.

(4) The salary and other emoluments to the
officers and servants of Director of
Agricultural Marke:ing, shall be paid
from the Revolvirig Marketing

Development Fund.
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Amendment of
Section 50.

Amendment of
Section 53.

Amendment of
Section 54.

Amendment of
Section 55.

Amendment of
Section 56.

Amendment of
Section 57.

28.

29.

30.

31.

32.

33.

47-D. Offices and staff of the Director of
Agricultural Marketing.- The Director, to
discharge such duties and perform such
functions as assigned ﬁnder this Act or
Rules made thereunder, and he shall be
provided with such officers and staff as

may be prescribed."

In sub-section (2) of Section 50 of the Principal Act,
for the words "Managing Director" the word

"Director" shall be subsituted.

In sub-section (1) of Section 53 of the Principal Act,
for the words "five thousand', the words "ten

thousand" shall be subsituted.

In Section 54 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 55 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 56 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 57 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.
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34.

35.

36.

In Section 58 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 59 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

After Section 59 of the Principal Act, the following
shall be added, namely :

"59-A.Power of the Director to prohibit
execution or further execution of
resolution passed or order made by the
Market Committee.- (1) The Director may,
on his own motior,, or on report or
complaints received, by order, prchibit the
execution or further execution of a
resolution passed or order made by the
Market Committee or its Caairman or any of
its Officers or servants, if he is of the
opinion that such resolution or order is
prejudicial to public interest, or is likely to
hinder efficient running of the business in
any market yards or sub-market yards or is
against the provisions of this Act or Rules or

Bye-laws made there under.

Amendment of
Section 58.

Amendment of
Section 59.

Addition of new
Section 59-A
and 59-B.
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Amendment of 37
Section 61.

Amendment of 38.
Section 63.

(2) Where the execution or further execution
of a resolution or order is prohibited by an
order made under sub-section(l) and
continuing in force, it shall be the duty of
the market committee, if so required by the
Director to take such action which the
Market Committee would have been entitled
to take if the resolution or order had never
been made or passed and which is
necessary for preventing the Chairman or
any of its officers or servants from doing or
continuing to do anything under the

resolution or order.

59-B.Duty of Local Authority to give
information and assistance.- It shall be
the duty of every Locel Authority to give all
the necessary information in the possession
of or under the control of its officers to the
Market Committee or its cfficers authorized
in that behalf, relating to the movement of
notified agricultural produce into and out of
the area of the local authority, free of any

charges."

In Section 61 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In proviso of Section 63 of the Principal Act, for the
words "Managing Director' the word "Director”
shall be subsituted.
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In Section 64 of the Principal Act, after the words
"the President, Vice-president, the members, the
officers and other servants of the Board", the words

"and the Director" shall be inserted.

In Section 65 of the Principal Act, -

(1) in sub-section (1), after the words "Managing

Director", the words "or Director" shall be
inserted.

(2) after sub-section (2), the fcllowing shall be
inserted, namely:-
"(2-a) The Director may celegate to any officer
any of the powers conferred ori him by or under
this Act.”

(3) in sub-section (3), for the words "Managing
Director", the word '"Director" shall be

substituted.

In Section 66 of the Principal Act,-

(1) after the words "Managing Director" wherever
they occur, the words "or Director" shall be
inserted.

(2) for the words "or against any officer or servant
of the Board or any market committee", the words
"or against any officer or servant of the Board or

Director or any market committee" shall be

substituted.

In Section 67 of the Principal Act, after the word

"Board" the words "or Director" shall be inserted.

Amendment of
Section 64.

Amendment of
Section 65.

Amendment of
Section 66.

Amendment of
Section 67.
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Amendment of 43,
Section 81.

Addition of new 44,
Section 82-A

In Section 81 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

After Section 82 of the Principal Act, the following
shall be added, namely:-

"82-A. Power to remove difficulty.- If any
difficulty arises in implementation of any
provisions of this Act, as amended by this
Sanshodhan Adhiniyam, the State
Government may, as exigency requires, by
order not inconsistent with the provisions of
this Act, do anything which appears to it to
be necessary or exped ent for the purpose of
removing the difficulty:

Provided that no such order shall be
made after the expiry of a period of three
years from the date on which this

Sanshodhan Adhiniyam comes into force."
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CHHATTISGARH ACT
(No. 10 of 2020)

THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM, 2020

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam,

1972 (No.24 of 1973).

Be it enacted by the Chhattisgarh Legi'slature in the Seventy First Year of

the Republic of India, as follows :-

1 )
(2)
3)
2.

This  Adhiniyam may be called the
Chhattisgarh Krishi Upaj Mandi (Sanshodhan)
Adhiniyam, 2020. '

It shall extend to whole State of Chhattisgarh.

It shall come into force with retrospective effect
from the date of 1st December, 2019.

In Chhattisgarh Krishi Upaj Mandi Adhiniyam,
1972 (No. 24 of 1973), (hereinafter referred to
as the Principal Act), in Section 2, in sub-

section (1), for clause (mm), the following shall

“be substituted, namely : -

"(mm) "Petty trader" means a person who
does not hold more than twenty
quintals of various kind-s of notified
agricultural produce or ten quintals

~of any single notified agricultural
produce in stock at a time :
Provided that he , shall not

purchase more than ten quintals of

Short title,
extent and

commencement.

Amendment of

Section 2.
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Amendment of 3.

Section 10.

cereals or five quintals including of
oilseeds, pulses and fibre crops, in a
day;"
In the Principal Act, for Section 10, the
following shall be substituted, namely:-

"10. Appointment of officer-in-charge or in-

charge Committee pending
constitution of first Market
Committee.—

(1) When a market is established for the
first time under this Act, the Director
shall, by an order,-

(a) appoint a person to be the officer-
in-charge,

or

(b)appoint 44 in-charge committee
not exceeding seven person, for a
period of not exceeding five
years. The officer-in-charge or in-
charge committee shall exercise
all the powers and perform all
the duties of the Market
Committee under this Act,
subject to the control of the
Director:

Provided that the Director
may at- any time appoint an
officer-in-charge in place of in-
charge committee and in-charge

committee in place of the Officer
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in-charge and the in-charge
officer or in-charge committee so
appointed, as the case may bé,
shall hold office for the
remaining period available to his
predecessor:

Provided further that in the
event of death, resignation, leave
or suspension of the officer-in-
charge a casual vacancy shall be
deemed to have occurred in such
office and such vacancy shall be
filled, as soon as possible by
appointment of a person thereto,
by the Director and until such
appointment is made a person
nominated by the Collector shall
act as an officer-in-charge:

Provided further also
that, if the Market Committee is
constituted before thé expiration
of the aforesaid period the
officer-in-charge or the in-charge
committee shall cease to hold
office  from the" date of
appointment for the first general
meeting of the newly constituted
Market Committee.

(2) Any officer-in-charge appointed under

sub-section (1) or any pe'rson or all
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person  appointed  to.  in-charge
committee under clauﬂse (b) of sub-
section (1), may at any time be
removed by the Director, who shall
have power to appoint another person
or another persons in his place, as

the case may be.

(3) Any person appoiﬁted as officer-in-
charge under sub-section (1) shall
receive from the Market Committee
Fund for his services such
Honorarium as may be fixed by the
Government, and each member of the
in-charge committee shall be entitled
to receive allowances from the market
committee fund at such rate as the
allowances payable to the members of
the Mandi Committee.

(4) The officer-in-charge or the in-charge
committee appointed under sub-
section (1) shall, notwithstanding the
expiration of his term thereunder,
continue to hold office till the date
appointed for the first general meeting
under sub-section (1) of Section 13 of-
the newly constituted Market

Committee."

Amendment of 4. In the Principal Act, in Section 17, in sub-

Section 17. section (2), for clause (xix), the following shall

be substituted, namely:-
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‘(xix) make arrangements for employing by
rotation, weighmen and hammals for
weighing and transporting of goods in
respect of transaction held in the
market yard and make arrangements for
fixing their wages: |

Provided that the State
Government may, under this sub-
section notify minimum wages for
weighment and other works, which the
Mandi Committees shall be bound to
comply:

Provided further that nothing in
this clause shall apply for employing
hammals by traders for transporting
their goods from the market yard to

their godowns."

In Principal Act, in Section 56, for sub-section
(B), (4) and (5), the following shall be

substituted, namely:-

"(3) When . a Market Committee has been
superseded, the Director may by an
order- .

(a) appoint a person to be called the
officer-in-charge, or

(b) appoint a committee consisting of
not more than seven persons to be

called the in-charge committee,

To carry out the functions and exercise

Amendment of

Section 56.
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the power of the Market Committee and
transfer to such officer-in-charge or in-
charge committee the assets and
liabilities of the superseded Market
Committee as on the date of such
transfer:

Provided that the Director may at
any time appoint an officer-in-charge in
place of in-charge committee and in-
charge committee in place of the officer-
in-charge:

Provided further that in the
event of death, resignation, leave or
suspension of the officer-in-charge, a
casual vacancy shall be deemed to have
occurred in such office and such vacancy
shall be filled, as soon as possible by
appointment of a person thereto, by the
Director and until such appointment is
made a person nominated by the
Collector shall a;ct as an officer-in-

charge.

(4) Any officer-in-charge or any person or all
person appointed to in-cha}ge committee
under clause (b) of sub-section (3) may at
any time be removed by the Director, who
shall have power to appoint another
person or another persons in his place, as

the case may be.
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(S) Any p&son appointed as officer-in-charge
under sub-section (3) shall receive from
the Market Committee Fund for his
services such Honorarium as may be fixed
by the Government, and each member of
the in-charge committee shall be entitled
to receive allowances from the market
committee fund at such rate as the
allowances payable to the members of the

Mandi Committee."

In the Principal Act, for Section 57, the Amendment of
following shall be substituted, namely:- Section 57.

"57.Consequences of dissolution wunder
Section 13. - (1) Where a Market
committee stands dissolved under sub-
section (2) of Section 13, the following

consequences shall ensue namely :-

(a) all the members as well as the
Chaifman and -Vice-Chairman of the
Market Committee shall, as from the
date of dissolution of such Market
Committee under the said sub-
section, be deemed to have vacated

their offices;

(b) all powers and duties of the Market
Committee under this Act, shall be
exercised and performed subject to

the control of the Director,-
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(i) by a person to be called the officer-
in-charge as the Director may, by
order appoint in that behalf,

(ii) by a committee consisting of not
more than seven persons to be
called the in-charge committee as
the Director may, by order appoint
in that behalf:

Provided that the Director
may at any time appoint an officer-
in-charge in place of in-charge
committee and in-charge
committee in place of the officer-in-
charge:

Provided further that in the
event of death, resignation, leave or
suspension of the officer-in-charge
a casual vacancy shall be deemed
to have occurred in such office and
such vacancy shall be filled, as
soon as poss:ible by appointment of
a person thereto by the Director
and until such appointment is
made a person nominated by the
Collector shall act as an officer-in-
charge;

(c) all property vested in the Market

Committee shall vesf in the officer-in-

charge or the in-charge ‘Committee in

trust for the purposes of this Act.
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(2) Any officer-in-charge or any person or all
persons appointed to in-charge committee
under sub-clause (ii) of clause (b) of sub-
section (1) may at any time be removed by
the Director who shall have power -to
appoint another person or another persons

as the case may be.

(3) Any person appointed as officer-in-charge
under sub-section (1) shall receive from the
Market Committee Fund for his services
such Honorarium as may be fixed by the

' Government, and each member of the in-
charge committee shall be entitled to
receive allowances from the market
committee fund at such rate as the
allowances payable to the members of the

Mandi Committee.

(4) The officer-in-charge or the in-charge
- committee shall cease to hold office on the
date appointed for the first general meeting

of the Market Committee as reconstituted."
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